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OiIGiL 	PLLr ION No. 715 of 1995 

Duttack this the th day  of December, 1995 

rnt . } imi la ba la Behera 	 Applicant (5) 

Versus 

Union of India & Others 
	

Respondent (s) 

FR IDLi 	IONS) 

hether it be referred to reporters or not 7 r 

hether it be circulated to all the Benches of 
the Central Administrdtive 	iburc-L -ir not. i 

L. n 
(P.v .VBN1<iKR ID HNq 



1I'2k.LV 	Ucci.; CJiC. 	NCH 

Original Application NO. 715 of 1994 
J3 

Cuttack this the ,th day of flecember, 1995 

C3R4M: 

	

THL HONUURBL M .P,V 	 MMBER DMNITRT .EVE..) 
.. S 

nit • Ka m  la ba la Behera, dged a bout 
36 years, wife of Late Nrusingha 
Charan Behera, at present working 
as Extra De±1rtmental Brarh Post 
Mister, Eishnupurbindha Branch 
Post Office, Bishnupurbindha, 
Vi.zA 	iist:3hddrk 

	

S.. 	 Applicant 

13y the 	cvite;," ,ieek 11,li5hra 
R .N -Na ik, 
' 

.Tripcithy 

C 

n ion of md ic re pre se nte d by its 
ecretary, Department of Posts, 

Tiinistry of Canmunicat ion, 
tk Bhawan, New Delhi 

3hief Post ?ster General, 
Lissâ Circle, Bhubaneswar 
Dtst ;Khurda 

uperintenOeflt of Post Offices, 
_hadrak Division, 
.t/POBhadra]c, DistEhadrak 

sub_DivisiOnal inscectorLPostal) 
Bh' drak est Sub_Division,hadrak 

	

.5. 	 Respondents 

Ey the idvoct: e:rr.shok Mlshrd, 
r.Stdnding counse(Central) 



ORDER 

MR. P. V. VENKATKRISHNAN, Mi3ER(JDNN.): 

The applicant is the wife of late 

Nrusingha Charan Behera, who while working as Extra-

Departliental Branch Post fester died cn 1-4-1991 in 

harness. Thereafter, the appbicant was appointed an 

ad-hoc basis as Extra Departirental 3ranch postmaster 

in the sarre branch post Office. Later on the Circle 

Relaxaticn Committee considered the case in 1994 and 

they ha rejected y order in Mnexure-JV4 dated y9  
Lt 

30.11. 1994 for vappointmnt of the applicant on 

compassionate grcxind.. 

Respondents state that the 

applicant did not have the qualification of Class-s/Ill 

passed which is the minimum qualification for 

consideration to the Post of Extra Departrrental 3ranch 

Post Master, Hcever, learned counsel for the Applicant 

stated that the applicant has possessed the qualificaticn 

of Class-Vill passed. 

 Be that as it may, we firxl that 

the irrugned order in innexure-W4 does not state 

any reas1s for rejccting the case of the applicant. 

In order to consider the impugned order , innexure-4/4, 

in jicial review, 	the Court rrust have the reasons 



which prDmpted the Circle Relaxation Corrriittee to 

reject the case of the applicant. Without stating 

such reasons, the order cannot be exaniined to see 

whether it is proper. 

	

4, 	 on the short ground that the 

impugned order, Nnexure-4, is not a speaking order, 

it is quashed. The respondents will be free to 

re-consider the matte r and examine the case of the 

applicant afreshto see whether the applicant 

satisfies the requisite educational qualification. 

?or this purpose, the applicant will furnish the 

docurrEnts to Respondent No. 3 to prove th& she has 

passed 8th standard,within one month. The respondent 

no.3, on receipt of such proof will refer the matter 

for fresh consideration by the Circle Relaxation 

Committee who k3hall consider the case of the applicant 

and pass a speaking order within three months 

	

5. 	 The applicant will be permitted to 

c ont in ue in the p re se nt post of Ext ra oe pa rtrte n ta 1 

Branch postmaster for another period of three months 

Or in case the applicant prcduces proof that she has 

passed 8th standard till the disposal of the case of 

the applicant by the Circle Relaxation Comittee. 

e 
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6. 	 This order is passed after hearing 

learned ccunsel for the applicant Mr. 3.5.Tripathy 

and learned SeniDr Standing Counsel (Central ) 

Ar. Ashok Mishra 

7. Thus, the Original Application is 

allcwed. NO Costs. 
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(p. V. VENKATAZRISHN,4N) 
i'IEM3ER (AI'aNIsTRATIvE) 

KN Mchany. 
T3. l295. 
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